O,A,NO,175 OF 2002

ORDER DATED 9-12-2002.

On repeated calls none appeared on behalf A

..

of the Applicant; nor the Applicant was present in : ' !
person.However, Mr.S,3.Jena, learmed Additional " "v” o
Standing counsel for the Union of India,appearing for
the Respondents was present and I have heard him, ﬁaz..
He h3s brought to my notice sec,2(a) of the Adminis‘tf:t‘i?é'

Tribunals Act,1985; by virtue Of which this applicat

the mat;e: is that the applimnt was appointed aé' 4
Naik in Bengal mngineer Group and started his car
from 2lst Feoruary,l1984.He was discha rged from active
secvice w.e.f. 1.3,2001 on completion of 17 years o i
service.I have also perused Annexure-1 to thé‘ Origiw

Application which is a certificate issued by the

‘L,
8X% Ca&pC,.Company 2 IC , B Field company, 57 Engineer
Regiment sending the applicant to the ((ecord Bffice

Roorkeefor discharge from service.In view of these

47? e aroliny ot/
too Lo

...:(sg—u-e

- /;) 0le . that the instant application is not maintainanle before

Z facts I am inclined to agree withthe contention

Of the learned Additional standing Counsel Mr. Jena

A,

qﬁ/‘/ this Tribunal and hence the same is disposed of as not

<. 2}‘ ' being maintaindble,No costs.
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